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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, JAIPUR.

0,A,.Ne,602/94 Dt, ef srder: 20,1.1995
i@lite Devi] / : Anplicant

Ve,
Unien ef Indis & Ors, : Respondents
Mr NS Rathere ' : Councsel fer appiicant.
CORAM

Hen'ble Mr.0.P.Shzrmd, Member (Adm,)
FER HON' BLE FR.O.P.SHARMA, MEMBER (ADM.).

In this @pplication under Sec.19 of the Administrative
Tribunals Act, 1985, Smt.Laiita Devi has vrayed that the res-
pendents m8y be directed te offer empleyment te the applicant's
sen accerding to his qualificétions in the Devartment ef Railways :
en compResienste greunrds en acceunt of the dedth eof fhe @ppli- |

cant's . husband, 3hri Bharwar Singh, while in_aervice.

2. ‘A netice of admissien was issued te the resvendents. No
reply has beern filed. The cése has therefore been -eXzmined an
merits for deciding whether this appliceticen is te be admitted

or net,

3. The case of the @pplicént is that her hishand whe wls an
embleyee of the Waestern R2ilway, Ahmedabsd, died en 9.9.1974.
The 2pplicént requested the respondents te previﬁe her with
suitable empleyment according te her qualificati@ns in place ef
her husbnd en cempassienite greunis. The Rpplicétien was
supbmitted en 4.1.95 (Annx A1 & A2). At the time ef the @ppli-
cant's hushanl's death her Sen Wis miner 2nd was net eligible
for employment. Neow, 2ccerding te the &pplicént, her sen is
méjer and is eligihle te get employment in place of his late
father. The applicant 8nd her sen applied fer previding emple-
ymenrt but there was ns respense frem the respendents., A natiée
feor deménd of justice was given @8 per Aprx . A3 dated 19.5,1991.
The 2pplicent claime that the family is in @ very bed fimdncial
conditien 3nd therefore empleyment te her seu Shguld be previded

on cempRES ienate greunds.

4. ~  During the drguments, the ledrned counsSel fer the appli-

Py

cint stated that the séﬁﬁgf the applicant wis bern en 3.3%.1974,
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6.12,94 | Mr, Mahendra Shah - Counsel for the applicent
Heard. Issue notices to the respondents

. regarding admission returnable on 20,1/95. May be
= listed for admission on 20.1.95.
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and therefore he weuld have 2tteined madjority seme time in March
1992.E1heref®rc, the aoplicant's sen 1s eligible fer employment

in the Railways,

5. The m?tter has been cérefully censidered. The applicatien
does not centa3in any infermiitien 2bout when the @policiant’s sgn
became mejer @nd when the first oplicatien fer seeking the
employmanrt for the son wids made. In these circumstances the
applicetien is faund te be extremely vague. I find no merit in

this @pplicétien and it is dismissed 2t the admissien stage.

(0.7.5hdYm@)
Membar{d) .




